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19.01.2018 (S.No.112) — Jupiter Wagons Ltd. And Jupiter Alloys &
Steel India Ltd.

ORDER

Ld. Counsel for the petitioner as also Ld. Counsel for the respondents are
present.

It appears from the report of the Regional Director that in Para 2(a) it is stated
Hthe-report that the proposed scheme of amalgamation is not prejudicial to
the interest of members/shareholders and/or public. The Central
Government has, therefore, decided that the instant petition / scheme need

not be opposed.

However, in Para 2 (b) of the report it is stated that both the amalgamating
company and the amalgamated company have a foreign investor
TATRAVAGONKA A.S. a foreign body corporate, holding 26% shares in
each and it is proposed that it shall have 26% shares in the amalgamated
company. Though the companies have explained that the equity shares
allotted to foreign company by both the applicant companies have been
made under automatic route and the registration number granted to Jupiter
Wagons Limited is (FC 2015 CAR 3482) and to Jupiter Alloys & Steel (India)
Limited is (FC 2015 CAR 3483). The Company has not stated whether the
scheme of amalgamation and the consequent change in the share holding
has been intimated to the FIPB/RBI.

In the above report it is stated that the Company has not intimated the

FIPB/RBI. This report of the Regional Director itself is self-contradictory. In
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Para 2(b) he has raised objection against the amalgamation, In Para 2(a) it

Is stated that not to oppose the amalgamation in clear terms.

Regional Director, Central Government is directed to make clarifications

regarding the position and file Supplementary Affidavit within seven days.

List on 05.02.2018.
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